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O.A- ND. 1833/88

R, K. Gupta cee Review Applicant
| Vs

Unlon of Indias & Ors. ves Respondents

R.A. ND. 19/92 in v

0. 4. ND. 1872/88

P. Sharms see Beview Applic ant
Vs .

Union of India & Qrs. .o Respondents

R.A. NO. 20/92 in

C.A. WO, 1856/83

Chandresh Nigam cee heview Jpplicant
Vs.

Union of India & Ors. oo Respondents

Fehe Nuo 21/92 in

Cepe 1. 1857/83

rejinder Kumer cen rReview gpplicagnt -
Ve .

Galten of lodis £ Lic, .o respondents

R.4. ‘NG, 22/92 in

C.fs L. 1326/89

D. F. Srivastava vo o Keview Applicant
Vs

Union of India & Ors. PN Respondents

KoeAe Bl "».';19’: ;n

CeoAe Jdoe 1884703

Uev Karen . keview goplicam
Vs

Union of India & Ors. cos Respondents

R.As. ND. 24/92 in |

C.A. NO. 1861/88

ami Lal Daksh oee Review Appliczrt
VSe
0o o Respondents

Union of India & Ors,



R.A. NO. 25/92 in
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. Suresh Chandra_ ... ... .. . sse. :‘__E_}eyi.gw;ﬁ){pilicant

- Union of Indla & Ors, . . «e:, Respoments

Ro Ao l\D. 26/92 in

:Jogeshwar Mahan‘ta B " ev. Review Applicant

Union of Indiaéors.' 4.+ Respondents

R An I\Do 27/92 in

| Os4: ND. 4,___,;/88

Varinder Kumar v T ey Review applicant \’
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- Vs L R
~ Union of India g Oors. 7 " wee  Respordents
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. THE-HON*BLE Mi. JUSTICE RAM PAL &aII\BH vrs CHAJRN.AI\ (J)
.. THE HO\'BL._ :v.—a. p c. JAIN M:.MBER (A) o

“‘Petitioners-through Shri:G,.:De Gupta with Shri
D Re GUpta, Counsel

o a . . SR AT . ;

Hon'ble Mr. Justice Ram Pal singh VoCos (J) 2
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All these review applicatmns filed by the applicams
in the above-cited 0.A.s which were decided by a common,
judgment delivered on 4.10.1991 are being decided by a s;mgle
order as the ju.d'gment”was common and the grounds for seeking

review are also common,

2 The judgment sought to be reviewed was delivered by !a
Bench comprising of Hon'ble Sbri G. Sreedharan Nair, Vice-
Chairman (J) and Hon'ble Shri P. C. Jain, Member (A). As .

Hon’ble Shri G. Sree&xaran Nair is no more, the Hon'ble « .
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’ '(fﬁ‘ei:ffxﬁe‘h?éirec{:éa vide order passed 0on-20.1.1992 that the

review appliCa‘ti.ons be heard by this Berch. accordingly,
we heard the leatned counsel for‘all-the applicants in these
review appl:.cations. Learned counsel; for:the q:plic ants,
Shrl G D. Gupta, made his submmsxonsi" Cll the pomt of
dlscrlmmatlon as well as on demal of cpportunity to the
J plicants betox.:e the rev1sed inpugned orders were issued.
Both these points have been adequa‘tely dealt ‘with in the
judgment dated 4.10. 1991. The” pleaédescermatlon has been
-dealt: with in para 15 and the plea of v:.olatmn of prirciples

of natural justice has been dealt thh in para 16 of the

s pjudgment. We, theretare, see no apparant error on the face

of the judgment. There is also no other valzd ground as

envxsaged in Order XLVII Rule 1 of the Code.of, Civil

Procedure for allowug these revxew a,.rplicatxors.
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Accordmgly, all these xeview appllc ations are dismissed.
A copy ‘of this-order shall;be »placed by . the Reglstry on the
files of each of these review applica'ti.ons.
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